
24.4.2no2 Mrs~ Sharda Pathak, Counsel for Petitioner. 

Mr.P.C. Sharma, Proxy counsel for 

Mr. Sanjay Pareek, counsel for the respondents. 

This CP has arisen for the alleged 

disobedience of the order dated 20.4.?.nol in OA No. 

375/2001. By this order, respondents have been 

directed to co~sider the case of the applican for 

appointment on compassionate grounds within a. 

period of four months from the date of receipt of c. 
--~ 

copy of this order, after considering the -~ 

relaxation of upper age limit of the appli 

Reply has been filed by the respondents ( 7-\ 
1 
p 

C.L 
A/l) with the communication sent to the 

' gi vf;!d- reason as to why her appointmenti on 

compassionate ground was consi<lered, ~~uldl nc~"' ~ 
accepted. In view of this, we are of the consilerea 

view that the order of this Tribunal has been 

complied with. This CP does not survives .. JP is 

oismissed. Notices issued to the contmnersl are 

discharged. If the applicant is feeling aggr,eved 

with the orders· passed by the re~pondents, she 

shall be at liberty to file a fresh OA. 
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